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Final Order No, A/71439/2017-SM[BR] dated 13/11/2017

L am directed to ransmit herewith a certified copy of order passed by the Tribunal under section 1{5) of the

Finance Act, 1994 relating to Service Tax Act, 1994, e
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SRS, Registrar

Application “Appeal Name and Address of Appellant

‘ ST/2142001 IMPETUS INFOTECH
(IND1A) PVT. LTD.
D-27, SECTOR-59, NOIDA
GAUTAM BUDH NAGAR
(U.r)
Name and Address of
Respondent

E -C.C.E. NOIDA
C-56/42, Sector-62, Noida-
201207

Copy TFo
3Advocate(s) { Consuliani(s):

Anil Kumar Tiwary (Adv.)
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCIH : ALLAHABAD
COURT No. 1

_ APPEAL No. ST/1214/2011-ST[SM]

R

(Arising out of Order-in-Appeal No. 86-ST/APPL/NOIDA/2011 dated
28/04/2011 passed by Commissioner (Appeals), Customs & Central Fxcise,
Noida)

M/s Impetus Infofech (India) Pvt. Ltd. Appelant
Vs,

Commissioner of Central Excise, Noida Respondent
Appearance;

Shri Anil Kumar Tiwary (Advocate) for Appellant
Shri Mohd., Altaf (Assit. Commry AR . for Respondent
CORAM:

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)

Date of Hearing : 1371172017
Date of Decigion 13/11/72017

FINAL ORDER NO=- 7149330201 T.........

Per: Archana Wadhwa

The issue involved in the appeal is as to whether the
appellant, who is STPI Unit, is entitled to refund of Cenvat
credit of duty, in terms of Rule 5 of Cenvat Credit Rules, 2004
for the period prior to their registration with the Department,
The same stands denied by the authority on the ground that
the assessee was not registered with Service Tax Dep.artment

at the time of filing refund.



e

APPEAY, No, ST/1214/201 1-STISM]

2. I find that the issue is no longer res integra. In the case
of the same assessee and in identical situation, it stands held

in favour of appellant.

3. By following the Final Order No, A/70066~70070/2017~
SM[BR] dated 20/01/2017, in the same assessee’s case, | set
aside the impugned order and allow the appeal with

consequential relief to the appellant.

(Dictated & Pronounced in Court) e
sd/-

(Archana Wadhawa}

Member(Judicial)
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